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OFEN COURT 

CENTRAL ADMINISTRATIVE TRI!3UNAL, ALLAli ABA.8 BSf\CH 

ALLAHAMD 

DATED : THE 21st DAY OF APRIL 1998 

CORN., : 110 n ' b l e Mr • S .Daya 1, A .JI.~ . 

Ho""l ' bl e f\'lr . S .L. Ja i n , J .M. 

ORIG INAL APPL ICATION ~ . 41 3 OF 1 997 

Khalid J\.~·ian son of Ham i d Al i 

C/o tA/s Diana Embroid a r y , Hamid Gate . Rampur . 

•••• Applicant 

C /A Shr i Anurag Jauhar i . 

Vers us 

l. Lfn i o n of India through Secretary ~\inistry of 

Infor mat i o'I and Broadco st ing . Ne1.\1 Delhi . 

2 . Director Gener2 l , Doordarshan, Ma ndi House , 

3 . Stat 1on Engineer Doordarshan r.~a :intenance 

Ce ntre , oppo s i t e Sh iv Pa l ac e , Ramp ur • 

• • • • Respo ndent s 

B/ R Shri Amit Sthalekar. 

ORD ER 

BY HON' BLE MR . ~.DAYAL. A ,M ,-

Th i s is a n app 1 icQtion under sect ion 19 of the 

Adm i n istrative Tribuna l s ~ 1985 . -
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The applicant has souqht the relief of d irect ion 

to r espondent s to absorb/regularise tha cand idate on . 

the po st of helper on T .v .Relay Centre, Rampur. 

3. Thf\ applicant has claimeri that he v1as appointed 

as an ad hoc helper for three months on 14.3.1988. 

Again he wa s appointed on adhoc bas is on 1.7.1988 and 

thereafter on 17.9.88. The applicant was brouqht within 

the purv i ew of probation ··1ith effect from 17.9.88 vide 

order dat~d 7 .10 .88. He marle a r~pre sent~it ion to the 

Director Ge neral , Doordarshan on 11.9.~0 for r~gularisat­

i on o f his serv ices \>1Jh ich is an order of said Engineer 

Doordarshan, Maint enance Ce ntre, Rampur r egularising 

t he services of th3 applica nt as helper at T .V.Relay 

Ce ntre Rampur in tempor ary capacity on 17 .9 .88. The 

relief sou.-,ht by the applicant h as thus been allowed 

to him. Probably th is e xp l"'--ins t he rea son as to v./n y 

t here is no appearance on behalf of the applicant today 

and no R .A. has b~en filed to the C.A. 

4. 

4. Wer the circumstances, this 3pplication is 

dismiss ed as havino become i nfructuous. No order as 

to cost. 
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MEMBER (J) t.1EM Bat (A) 
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